B

SEMTRAL AODMINISTRATIVE TRIBUMAL
FRINCIFAL 9bN“H~ MNEW DELKT

CR NOL. 1092004 TN
Of NO. 52472002

This the 25th day of March, 2004 -

HON"BLE SH. YW.K. MAJOTRAE, YICE CHATRMaM (&)
HOMPBRLE 3H. RULDIF SIMGH, MEMBER (I

Sh. Chandar Bhan

/0 Sh. Imrat Singh
Reo RML Hospital divisi
Delhi.

By Advocata: Sh. R.P.Luthra)
Wersll s

. 2h. Bhawsni PFrasad
Director Genaeral , )
Central Public Works Department -
Hirman Bhawan,
Mew Delhi.

Sh. 3.3. Cogra,

Chief Englneur,
MOZ-T1

CEWR N rman Bhawan ,
New Delhi,

o
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By Sh. W.K.Majotra, ¥ice Chairman (&)

Laarnad counsel hsard.

& Oe~-524 /2007 was -dispossed of by order dated Z2Z0.

R

Connexure-a) with the following directions:-—

"in wview of what is stated above, the 08 . is
disposed of with a direction to the applicant
te  submit & salf contained repressntation  to
Respondent H0~m within one month. The
o respondents  shall thereafter consider the sams
in the light of ths relevant law, rulss and
instructions, including the aforesaid order of
the Tribkunal dated 20.9.2002 and-: pass a
reasoned: and  speaking order. This shall be
dong within threse months from the date of

raceipt of the representatiuny with intimation
te the applicant. MNo order as to costs.”

L Learnad counsel pointed out that applicant had
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vk Fepressntation  Annexure-B dated 10.4.2003  redquesting  the
/
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respondents to  Implement directicns of the Court regarding
regularising the services of ths arpllbant from the date of

Ler)

appointmaent, i.e. 8.2.82 with a1l nnnoﬂqu nLlal

m
3

his tia
baenafits. FRespondents are  stated Lo have intimated the

applicant wide letter dated 7T.8.2003, fannexure-C stating that

capplicant’s  represesntation does not clearly shtate for which

|

post he sought regularisation. Respondents have asked the

applicant . to intimats the nmame of thse post on which he seeks
regularisation. Applicant  is stated to have " intimated ths

respondents by ﬁnne#urewD dated ZZ.8.200% thalt he may be
regularised  on the post of Mate w.e.f. 8.2.82 instsad of

L. 99 From which date spplicnt has élready beer regulor s&d
o the postvof Mate.

1

4. Tt is alleged that applicant’s representation, as aush,

~

for rag Jdr“delOH on the post of Mate w.e.f 8.2.82 has not

beaen  decided by passing a detailed and speaking order.
Respondents ars directed to dispose of applicant’s

~gpresentation  supplemented by his letter to the respendents
dated 22.8.200%, by passing a detailsd and speaking order

within a period of one month from the date of cohmunication of

these orders. CP stands disposed of.
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